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(b) the total amount
them?

‘The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Nine.

{b) Out of Rs. 18-98 lakhs sanction-
+d so far to the nine private employers
in West Bengal for construction of
1210 tenements, a sum of Rs. 3:00
iakhs only has so far been disbursed
to them.

taken by

DEATH OF SHRI RAHIMTOOLA
‘ CHINOY

Mrz. Deputy-Spesker: I have to
inform the House of the sad demise
of Shri Rahimtoola Chinoy, a Mem-
ber of the old Central Legislative
Assembly, who passed away in Bom-
bay on the 27th November, 1957 at
the age of 75.

I am sure the House will join with
me m conveying our condolence to
the relatives of the deceased.

The House may stand in silence for
a minute to express its sorrow.

(The Members stood in silence for a
minute).

RE: MOTION FOR ADJOURNMENT
Mr. Deputy-Speaker: Papers to be
Jaid.
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Mr. Deputy-Speaker: Order, order.
The hon. Member must have heard
the other day the ruling that the hon.
Spesker gave here.  He had said
hege clearly that if a motien is dis-
allowed and that information is con-
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veyed to the Member concermed,
then he has no right tp raise &t again
unless he has seen the Speaker in his
chamber and found out the reasons;
if he is not satisfled, that question
might arise afterwards. But when
the hon. Member has been given that
intimation, he cannot raise this here.
If he is not satisfied, then he can
come into the chamber and satisty me
that the decision taken is not the right
one and that can be considered. But
when he has been conveyed this
information, this motion cannot be
allowed here, and he should not get
up again and disturb the proceedings
of the House.
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Mr. Deputy-Speaker: Now  the
question is ...
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Mr. Deputy-Speaker: Order, order,
1 am on my legs. The hon. Member
should observed that decorum.

It is rather queer that the hon.
Member should put forward this argu-
ment that it might apply to the Mem-
ber who has given that motion and
not to others who had no motion at
all. This is rather strange. I have
conveyed to the hon. Member the de-
cision that 1 have given. He has to
wait and then discuss with me if he is
not satisfied with it.

ot worerw fez . O 1@ WwA #
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Mr. Deputy-Speaker: Order, order.
Let me finish first.,

Who Is ultimately te decidé whether
the motion is so important that it must
be placed before the House; would
that decizion lie with the Chair or with
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individual Members? Ultimately some
decision has to be given evefA after it
has been discussed. Now, for the pre-
sent fhe decision has been given. It
has_to be accepted for the present.
And if there is anything that the hon.
Member wants to discuss, he can come
into my chamber and discuss with me.
We will see whether there is any rea-
son to reopen it or to consider it.

Shri Braj Raj Singh (Firozabad):
We only wanted to submit certain
things about violation of the principles
of the Constitution.

Mr. Deputy-Speaker: He has many
remedies in that regard.

Shri Braj Raj Singh: That remedy
has been taken.

Mr. Deputy-Speaker: This 1s what I
have said, that this is not the remedy,
and that motion I have disallowed
Now he has to seek other remedies.
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Mr. Deputy-Speaker: When he
comes to me in the chamber I will tell
him whether it can be done or not.

The Deputy Minister of Planning
(Shri S. N. Mishra): Sir, on behalf of
Shri Satya Narayan Sinha I beg to
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(At this stage Shri Yadav, Shri

Braj Ra] Singh and Shri Awasthﬁ left
the House).

Mr. Deputy-Speaker: Those hon.
Members whe want to stage a walk-
out may de s» witheut creeting a dis-
turbance.
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PAPERS LAID ON THE TARLE

STATEMENTS SHOWING ACTION TAKEN
BY GOVIRNMENT ON ASSURANCES

The Deputy Minister of Planning
(8hri 8. N. Mishra): Sir, on behalf of
Shn Satya Narayan Sinha, I beg to lay
on the Table the following statements
showing the Action taken by the Gov-
ernment on various assurances, pro-
roises and undertakings given by
Ministers during the various sessions
shown against each.

(1) Supplementary Statement No.
1V Second Session, 1957. [See Ap-
pendix III, Annexure No 14].

(2) Supplementary Statement
No. V First Session. [See Appen-
dix 1II, Annexure No. 15]. ,

REPORT OF RFHABILITATION FINANCE
ADMINISTRATION

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, 1 beg to lay
on the Table, under sub-section (2)
of Section 18 of the Rehablilitation
Finance Administration Act, 1948, a
copy of the Report of the Rehabilita-
tion Finance Administration for the
half year ended the 30th June, 1857.
[See No. LT-404/57].

—

BUSINESS ADVISORY COMMITTER
THIRTEENTB REPORT

Pandit Thakur Das Bhargava (His-
sar): I beg to present the Thirteenth
Report of the Business Advisory Com-
mittee.

STATEMENT BY THE PRIME
MINISTER

REPORTED REFUBAL orF IRAQ GovEmw-
MENT TO PERMIT USE Or HABBANIYA
AIRPORT BY IA.!‘ Amcparr

ot Externil Aftetry (Shri nvuhrhl
Neliru): Sir, I should like to make 2
Briet statemenit to c!ear{hup
Yle misumderitinding that might heve
Beén ereitsd by newdbipét tepoi
Reports Ba¥e apfiented in 16

that Iraq GOFErKInGHt NRVe buied





